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ports, let us hcar from the horse’s
mouth, So, ktus know what exactly
they are going to say on this parti-
cular paint. :

L

STATEMENT BY MINISTER

India’s non-participation in
Commonwealth games

. DEPUTY CHAIRMAN :
Slri Eduardo Faleiro will make a
statemcnt.

THE MINISTER OF STATE
IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI EDUARDO
FALEIRO) : Sir, th« Hon Memb rs
kav. no doubt been following r cent
d:velopment regarding the Common-
wealtl. Gamrs scheduled to start in
Edinburgk. from July 24.

The Governmcnt kept in closc
touch. with, the Governments of the
Frontline Statcs. The Prim¢ Mi-
nist r was pe rsonally in contact with
Iadcrs of some of the Frontline Stat-s
in an cffort to work out som: for-
mula wkcreby the Games could be
salvaged. The Govarnment’s «ndeca-
vour was to cxplore eviry posible
avenue so tl.atour athlctes, could have
the opportunity to compete in tle
Gamrs. Unfortunately, somr of tle
reeent stat ments of the Britist. Go-
virnme nt Leve 1 ft no doubt in our
mind tlat ttey arr not imm: diat ly
preparcd to  implemrnt ‘ven  tle
minimum mcasurr s which all the
Commonwe alt! countrics 1.ad agr  d
to at Nassau, in cas therc was no
progr: ss in tle dir ction towards tl.
dismantling of apartleid in South
Africa.

Under tt.e circumstances, tl« Go-
vernmeent d cided, witl. groat -

" gret, not to participatr in tl. G: nv s,
ur drcision is an - xpr ssion of our
solidarity with tl ¢ opprisscd proph
of South Africa and witl. tl.. Frcnt-
line States. It isstill ourlep tlat
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concrricd action by the Common-
w.alih to implkmnt ncerssary cco-
nomic mczsurs to nd ap:rtheid in.
South Africa will follow soon.

SHRI MOSTAFA BIN QUA-
SEM (W st Bengal) : Itis good to see
th.at at long last good scnsc has pre--
vaikd upon th.e Cov rnment of
India and aftcr protractcd vacilla-
tion the Govcrnmunt of Indial.as
buen able to come out of tl.c vacilla-
tions and it has drcid d for India’s
witl.drawal from tlc Commonw: alth
Gamcs scheduled to held be from 24th
July.

Tkere is no gainsaying the fact
that th- dr cision to boycottsi.ould not
be vicwed mrercly and simply as a
dccision for non-participation in a
particular Games, ThLis dccision of
ours to hoycott is to bc intcrprctcd
and viewed as our strong protcst
against the Britisk Gowv rrmw nt’s
continued support to the Lartaric
racist rcgime  of Soutl. Africa,
It is our protrst against Mrs,

. Thatcher’s rc luctance to Impost sanc-
p

tions against tl.« Prtoria rcgime;
and it is a g sturc of cxprcssing our
solidarity with the African Stat s in
tl.dir figl.t against Apartl.icd in South
Africa. Viewd from all tl:se
angls, tte Government of India’s
decision is v ry mucl. wilcome. In
spitt  of tlat wlat rcmains to be
oby rved is tl.at India did not take
tte l ad in the boycott move. We
just joinrd in the Gam's boycott.
It was Lgitimawly «xpctrd of
India brcaus oftl. uniqu position
enjoyrd by it wit'in tl.e Common-
waltl. and paricular'y astle lader
oftle NAM tl.:t India would take
thr lcaderstip roli in ti« Loycott
movi. W: slould lave taken the
initiative. We could lave mad a
unilat ral d claration of tl.c toycott
and pull d our w igl.t in prrsuading
and mobhilising otlsr courtrics for
t). boycott mowvi. But instad of
doing, we just vacillat- d in the name
of som' d cision by the Afiican
countrics in tlr mr(ting of Harare
on tl+ 18tl of tlis montk. Tlis is
thc most unfortunatc aspcct of the
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[Shri Mostafa Bin Quasem]

whole issue. There are newspaper
reports that many staunchly anti~
Aparthicd leaders all the world round
have also described that the position
of India as ‘ambivalent’” Neak and
ballist. In view of these vacillations on
the part of the Government to decide
for final withdrawal from the Games,
I have the apprehensions that this
might have caused some damage to the
image of our country as the leader
of the NAM. Sir, may I know
from the hon. Minister whether this
delay has done sole damage to the
image of our country which we en-
joyed as the leader of the NAM ?
"With these few words, I conclude.

SHRIPARVATHANENI
UPENDRA(Andhra Pradesh): Mr
Deputy Chairman, Sir, I wolcome the
Government’s decision to pull out
of the Commonwealth Games. But
as my predecessor has rightly said
we have just followed the African
States and we have lefta good oppor-
tunity to give a lead to the Commor.-
wealth nations in this matter. I was
presentin the House of Commons on
the roth of this month when the Bri-
-tish Prime Minister madec some
comments regarding the sanctions
against South Africa. The manner in
which she was talking and the way

- she gave a provocative tothe ‘Guar-
dian’ on this issue it was very clear
that the British Government and the
British Prime Minister arc  keen
to protect South Africa and support
its racist policies, There was no trace
of regret or remorse in the British
Prime Minister’s attitude and speech
in thisregard. Weshould havestrongly
protested against this. And we should
have been the first nation to withdraw

- from the Games and give a lead to
the African countries and other Co-
mmonwealth countries. Instead of

- doing that we have wasted a number
" .of days . The Opposition parties
have resolved log timc ago and they
also told the Prime Minister that
we should immediately announce
our decison to withdraw, but the
Government vacillated for so many

days as if it was afraid of the British

" Prime Minister and ultimately, hesi-

[ RATYA SABHA ]

by Minister 248

tatingly tnis decsion hasheen announ-
ced. It is very unfortunate and I
strongly feel that we have missed
a good opportunity of retaining our
leadership of the African nations in
the Commonwealth, We have some-
how given an inpression to the other
nations in the Commonwealth that
we have some reservations on this
issue. I once again protest against
this attitude of the Government
while supporting the decision ulti-
mately taken.

SHRI ALADI ARUNA alias V.,
ARUNACHALAM (Tamil Nadu) :
Mr. Deputy Chairman, Sir, the House
is aware of the fact that Mrs, That-
cher is blindly supperting t he Apra-
thied South Afiica withoutany justi-
fication iguoring the voice of the
front line African States and other
Members of the Gommonwealth of
Nations. Despite the ecarnest efforts
of Queen Elizabeth Mrs. Thatcher
has not relaxed her regidity. So, in
order to teach a lcsson along with
frontline Arfrican States, our Govern-
ment has taken a right decisior and
on behalf of Anna-D.M.K. we wel-
come this decision. The Common-
wealth of nations is nothing but a
copy of the political history of the
Conrfederating of Dullas and Athian
League, and now it is a clear indi-
cation for dismantling the Common-
wealth in course of time and Mrs.
Thatcher has paved way towards
the end.
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SHRI GURUDAS DASGUPTA
(West Bengal) : Sir at long last, it
seems that the youthful leader of our
country has been able to pick up
courage and give up vacillation,
Anyway, he had vacillated too much.
That is true but anyway, I congra-
tulate them on behalf of my Party
for taking a courageous stand after
so much of vacillation. But I should
tell our Minister that justice delayed
is justice denied. Therefore, a2 good
thing should be done in time rather
than doing it much later. Anyway,
I take this time in asking my young
Mirister of Foreign Affairs that it is
not a question of expressing solidarity
alone. India had expressed its

solidarity with  the African
people long Dbefore. Perhaps,
you and were not born at

that time. Therefore, the question
is not of expressing solidarity, the
question. was Ir.dia should have taken
the stand to give a rebuff to the
racist policy of Margaret Thatcher.
We should have taken a lead to give
that rebuff and that giving of rebuff
has been delayed very much by this
belated action. Anyway, I take this
opportunity not only to congratulate
the Governmrnt but to demand that
it is not enough to break-off from the
Clommonwealth Games, itisrecessary
that we hreak-off from the Common-
wealth itself as a mark of our solida-
rity with the peoples fight against
racism,

SHRI V. GOPALSAMY (Tamil
Nadu) : Mr Deputy Chairman, Sir,
our hon. Prime Minister thunder~
ed and roared like a lion in Nassau
Bahamas Commonwealth  meet
to dismantle the abominable struc-
ture of apartheid in South Africa,
but if you are really a crusader, you
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should have been a pioneer, you
should have taken the initiative. Only
after the frontline African States took
the decision, till that time, you
were vacillating and  vacillating.
All the atheletes were brought
and they were expecting that they
would be sent to participate in the
games. After all these things and re-
alising the importance of the boycott,
vou have at least saved the honour of
this country. Therefore, I would re-
quest the Government not torepeat
such a vacillating attitude hereafter
on such matters. : :

SHRI GULAM RASOOL
MATTO (Jammu and Kashmir) :
Mr, Deputy Ghairman, Sir, I think
I will not be divulginrg a secret when
I say that the other day when the
Prime Minister met the Opposition
leaders, the Opposition leaders were
unanimous in requesting the Prime
Minister that we should boycott the
games. The Prime Minister stated
there that he was in touch with the
frontline States who were meetirg on
the 18th, Se this is a verv good step
and we all, welcome it. I have one or
two questions 1o ask of the hon,
Minister in  this  commection..
The first questior: is that a nrews
item has appeared yesterday that
the Commonwezlth Games authori-
ties are going to have a retalia-
tory action against those who
are not participating in the games.
What is the reaction of the Govern-
mert of India in that regard ? The
second thir.g that has appeared today
is with regard to the reaction of the
British Goverrment on thc action
takerr by the Government of India.
The British Government only expres-
scd its regret that we are not parti-
cipating and said that by not parti-
cipating we will not be assistir.g the
cause of South Africa, What is the
reaction of the Government of Irdia
on this issue? These ar -
questions that I would like the hon.
Mirister to answer,
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SHRI L. K. JHA (Bihar) :
Mr. Deputy Chairman, I join all
the Members who have welcomed
this d-cision. The only reason why
I got up to say a few words is that
some Members have refcrred to the
delay as they call it, and accused the
Government of vacillation in not
having taken the lead in the matter.
I think this is a misinterpretation of
the position. It was delibcrate
decision in my judgement to leave the
lead to the front-line States. To
take a popular cause and be the first
to espouse it in order to show leader-
ship is, of course, a matter of political
expediency to which we are all parties,
In international affairs let us not
forget that the black nations want to
foel that this is a matter which is of
primary conccrn to them and they
should be the first to take a fermal
concerted decision. And once the
Harare drcision was known no time
was lost in declaring that we shall
give our full support to it. So, to my
mind, it was not an act of vacillation
not a sign of weakness or hesitation,
but a very mature, a sober act of
respect to the nation, to the leadcr-
ship and to the inter-sts of the people
most affected, our sympathy for
whom bas never becn in doubt as is
clear from all the past history of
ours,

Thank you.

. SHRI EDUARDO FALEIRO:
Mr. Deputy Chairman, permit me,
through you, to thank all the hono-
urable Members for having unani-
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mausly supported the decision of the
Gov:rnment not to participate in the
Commonw.alth Gamcs. May I allay
the fears of som~ of the Members about
what they call the dclay in this pro-
cess. There was, in fact, no dclay
even for a moment. It has been said
that we might have lost some cre-
dibility with the d~v-loping countries,
particularly with African Statcs. This
is absolutely not the case. As the
House is awarc, we were the first
country in the world to cut off diplo-
matic and trad> rclations with South
Africa. It happ:nrd on the 17th July
1946, just two days back forty years
were completed. We were the first
«country again to have taken the matter
.of apartheid before the United Na-
tions General Asscmbly and it was
at our instance that every year since
then this matt'r of aparthcid and
racism in South Africa has figured
consistently on the agenda of the
United Nations General Assembly.
1 am not talking m=arly of the past.
In the present the imag- of the Prime
Minister, Skri Rajiv Gandhi, is as
bright and as vibrant as the name of
Mahatma Gandhi, Pandit Jawahar-
lal N.hru and Shrimati Indira Gan-
dhi in the heart of every African, par-
ticularly of the oppressed black majo-
rity of South Africa. May T bring to
the notice of the House, and Iam
sure the House will be glad to know
that just yesterday we rec/ ived a mess-
ag: from the African National Cong-
rass which, cverybody know, 18 the
sole, authentic, representative of the
people of South Africa, a message
from the G meral Sccretary of the
African National Congress from Lon-
don congratulating this Government
on its consistent stand and thanking
this Gov.rnment for its strong stand
in support of the struggl" against
aparth~id. We have also got a mcss-
age the day before yesterday from
the Clhairman of the British Anti-
Apartheid Group thanking this Go-
vernment for its unfliching support
to the anti-aparth-id struggle in
South Africa. So, 1 will agree with
the honourable M/ mbers that our
non-participation  is 2 _mark of
prot.st against the policies or the
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statements of the Britisk Government
so far. We had, how. vcr, hop d that
the British Governm' nt would ¢l.ange
its policy in view of thc unanimous
condemrnation within the Common-
wealth of tl.e apartkcid rcgime and
the unanimous demand for sanctions
or strong economic measurcs against
the racist rngime as the only
possible alternative to a bloodbath
of dimrnsions not witnessed since the
Sccond World War. There are the
words or tcrms in which the Eminent
Pe.r;ons’s Group have, in their report,
said. '

Sir, we have exprcssed by this non-
participation our solidarity with the
frontline  Statts. As has  bcen
rightly pointcd out here, the front-
lin= States. are the States which
bear the brunt, first and fore-
most, of the racist policies of the
Pretoria r. gime. Sir, thcy were mect="
ing in Harare over the weekend, I-
am sure the House would agrce with
m: that it would not have been proper
if we had taken a dccision witkout
due respect, defirence, to their deli-
berations and without waiting for
their deliberations, the deliberations
of these most concerned and  affccted
by any decision. We waitcd for their
dccision and since a decision came,
we have takcn this step.

Sir, 1 thank the honourable
Membcrs for their support to this.

SHRI PARVATHANENI
UPENDRA : Sir, Just only a minute.
There was proposal that a parallel
Commonwealth Gam's be organiscd.
Will the Government of India con-
sider such a proposal ? I am asking
this question becausec more than half
the Commonw-ath. nations have boy-
cotted these Games and a large
number of atheletes have been disa-
ppointed. Thercfore, will you consider
organising a parallel Games for those
who have boycotted the Edinburgh
Games or will you participated in
such games if they arc organiscd
by others ?
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SHRI EDUARDO FALEIRO:
Well, this a very novel idea, if I
may say so, and we have not applied
our mind at all. Thank you, Sir.

MR. DEPUTY CHAIRMAN:
Just one minute. Mr Vishwa Bandhu
Gupta wants to put a question.

SHRI VISHWA BANDHU:
GUPTA (Delhi): Sir, one of the
points has not been answered and I
thought that I should bring it to
the notice of the Minister, A large
number of boys and girls who were to
participate in these Games were
disappointed and as a sportsman who
has foregone going several times
to such meets, I would say that this
does hurt the sports interests of the
countries and the teamswhich are
to participate and also some of our
sport, standards. I think you may
reply saying that this is a small secri-
fice on the part of the Indian sports-
men which is the only way to show
our protest and slso our solidary with,
the African countries.

SHRI EDUARDO FALEIRO:
Sir, I hear some senior Mcmbers
herc saying that no sportsman was
disappointed and this is very credible
in the contest of the fact that, as you
know, Mr. Deputy Chairmen and as
the Housc knows, the largest commuy-
nity of Indian origin anywhere in
the world outside India is only in
South Africa and more than a miilion
of these people are there in Scuth
Africa and they have suffered a lot
as a result of our baycott of South
Africa. But, Sir, they have never
shown any restentment. On the contra-
ry, they have supported our mecasures
and they fully support our stand. Tha-
nk you, Sir.

[,

THE INDIAN ELECTRICITY

(AMENDMENT) BILL, 1986 —Contd.

MR. DEPUTY CHAIRMAN :
We shall now continue with the dis-
cussion on the Indian Electricity
(Amend ment) Bill, 1986, Yes, Mr.
Rameshwar Thakur to spcak now.

[RAJYA SABHA]
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SHRI RAMESHWAR THAK-
UR (Bihar) : Mr. Deputy Chairman,
Sir, I rise to support the Indian Elec-
tricity (Amendment) Bill, 1986.

The main objectives of the Bill
are to discourage the theft of energy
and tempering with meters and elect-
rical isntallations, and to enahance
the punishment for such offences by
making the offences under the section
39 and 44 congnizable offences. This
Bill provides for amendments to the
existing sections of the Indian Elect-
ricity Act of 1910, that is, sections
39; 44, 47, 48, 49, and 50. The main
amendment is to section 39 which
deals with the theft of energy and
which is proposed to be substituted
by two new sections, that is section
39 and section 3gA. Section g9 deals
with theft of energy and provides
for the circumstances under which
if any person dishonestly abstracts,
consumes or uses energy, he shall be
punished with imprisonment for a term
which may extend up to three year
or a fine which shall not be less
than Rs. 1000/-. Now, this is one part.
The second part is Section 39(a)
which is a new section in which for
the first time we have added that the
persons who abets an offence—there
were complaints that certaip persons
even belonging to the Department
were abeiting or some other persons
were abetting and there was no punish-
ment for them—will also be punished.
This is a very commendable addition.
This section says that any body who
abets the offence will be punishable
under Section 39 or Section 44, not-
withstanding anything contained in
section 116 of the Indian Penal Code
and he will be punished as provided
in section gg as well as in section 44.
Section 44 mentions about two parts,.
te. connections and re-connections..
Reconnections were not there earlier.
They have been added and it deals
with punishment which wiil be
given. In place of Rs. 500/- it will
be Rs. 5000/-. Earlier in the 1910
Act, there was one more clause which
has been omitted now. This is for
the hon. Minister to consider whether
this should not have been there.



